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She Registrar,

‘'"■I A dm it,is ,

Circuif >'r-̂ ,
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'5 Tribun;

asi..
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See Rule 4(4)

Receipt Slip

Receipt of the application filed in 

the Central Administrative Tribunal, oooooooooooooooo

hench by Shri/Kuni ô Snit e » s o e e o o o o o o e o o e o o * e » e * * * «  3 S J

working as oooooooooooo«eoooooo«o«oo«ooooccooin thft

Ministry/Department/Office of oeeeoo«eo«oe.<*.ooo

.................................................................. ...................... . . . . . . . . . . e o o o e oresiding at

........... ................ ................... .......................... is hereby

ackno\-7ledgedo

For Registrar 

Central Administrative Tribunal
Date*

e . . o e « o•. eBench
Seals



IN THE HON*BLE CEMML ADMINISTRATI7E THIBUNAL, 

LUCaCNOW BENCH, LUCKNOWo

I N D E X

IN

COMPILATION NUHBER-1

IN

REGISTRATION NOo g  g  OP 1990 ( L )

J

RAJEEV MISHRA & OTHERS PETITIOSSHS

ViHSUS

UNION PUBLIC SEHVICE COMMISSION 

&  OTHESS 0 . 0  RESPONDENTS

>

Application for single 

cause of action«

Application

l - X

FATED (ScN.SRiteTAVA) 
Advocate, 

COUNSEL FOR THE PETITIONERS
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IN THE CENTRAL ADMINISTRATIVE TRIBONAL,

LUCKNOW BENCH, LUCKNOW o

MISC« APPLICATION A- OF 1990

(Under Section 4(v) of the Central Administrative 

Tribunal Act)o

IN

REGISTRATION NOo g, OF 1990(^0

DISTRICT j MCKNOW*

RAJEE7 MISHEIA & OTHERS „. o APPLICANTS

VERSUS

UNION PUBLIC SERVICE COMMISSION 

& ANOTHER RESPONDENTS

The humble application of the above-named 

applicants most respectfully showeth as under:-

I
lo That the aforesaid petition has been

filed in this Hon'ble Tribunal by the applhicants 

with a prayer for a suitable direction commanding 

the respondents to permit the petitioners to avail

a further chance'̂  

for appearing in the G2::^ Services Examination 

conducted by the Union Public Service Commission,

 ̂ a consequence of the decisions of

the respondents^ The petitioners have been wrongfully 

precluded from availing the chance of

appearing in the said examination,,

2o That all the applicants have taken just

three chances in the CZZ2 Services Examination

Contdoo« 21/



and are missing the fourth chance due to anomaly 

created by the recent decision of the respondents,

3« That the cause of action of all the

applicants are same„

^  ii 4o That it is , therefore, most respectfully

' prayed that the applicants may be granted permission
H

' to file a joint petition as there is a single
’  II
ii cause of action of all the applicants for ing

' the present petitiono
1*

ii

P R A Y E R
ii

J I It is , therefore, most respectfully

prayed that this Hon'ble Court may kindly be 

pleased to permit the petitioners to file a joint 

' petition as the cause of action of all the

P' ' petitioners is one and the same.

PLACE* LUCKNOW, (S«NI5RIVASTAVil)
C3,t/0

COUNSEL FOR THE PETITIONSRS
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IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL, 

LUC2CN0W BENCH, LUCKNOW

RB3ISTRATI0N NOo OF 1990

RAJEEV MISHRA & OTHERS «<.o PETITIONERS

VERSUS ;

UNION PUBLIC SERVICE COMMISSION 

& ANOTHER „. 0 RESPONDENTS

COMPILATION NUMBER 

‘I*

(Application)

(S;NoSRIVASTAVA) 
COUNSEL K)R PETITIONERS

DATEDs

PLACE I LUCKNOW c
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I IN THE HON’BLE CmSML iO)MINISTHATIVE TRIBUNAL,

I' LUCKNOVf BENCH, LUCKNOW

,1 K0GISTRATION NOo OF 1990  ̂ ^

" CDISTRICT * LUCKNOW)
[I

I '
 ̂ lo Rajeev Mishra, aged about 30 years,

son of Shri R„KoMishra, resident of 

Kidwainagar, Kanpur;

2o AJAIA PATHAK, aged about 28 years, 

son of Shri DoNoPathak, resident of 

48, AoNoJha Hostel, Allahabad;

3o UMESH CHANDRA MISHRA, aged about 28 years, 

son of Shri JoCeMishra, resident of 

6 8 -B, Stanley Road, Allahabad;

II 4o BRU KISHORE DUBET, aged about 30 years,

' son of Shri BoRoDubey, resident of
p

[I Allahpur, Allahabad;

V- "
II 6 o ANUP KDMAR SRIVASTAVA, aged about 30 years,

son of Shri S,SoLoSrivastava, resident of
!i

ii C-1337, Indira Nagar, Lucknow o

" 0 00 PETITIONERS

,1 VERSUS

" PUBLIC SERVICE COM-IISSION,

 ̂ p through its Secretary, Dholpxir House,

!i New Delhi;

II

■ 2o UNION OP INDIA, through its Secretary
|i
I, for Ministry of Environment & Forests

' (Department of Environment, Forests
!l
,1 and Wild Life), New Delhio

" o e o RESPONDENTS

" X  -----------------
Contd,
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Details_QX_ajmXjj:i^itoa
I'
[I

;; lo That this application is directed
II

; against the respondents* ftequent decision taken
II

N regarding the upper age limit and attempt for

;; recsraitment in Central Services particularly
[I

loAoSo, loPoSo and loAoSoAllied Services (herein-
ii

;; -after called as Civil Services), Indian Forest
» [i

;; Services (hereinafter called Forest Services),
|i

Indian Economic Services etc® Generally respondents
y ;

j decide the upper age limit and attempts and that
•'I

is followed in all the above-mentioned services
I)
!; so far and and if separate notification is or
[I

were needed then they are/were issued accordingly o
I'

j ; But this time respondents have raised the upper
n
;; age limit to 31 years and number of attempts

from 3 to 4 for this year's Civil Services 

Examinations but so far has not issued the

>  ;; modified notification regarding the upper age

limits.attempt for Forest Services and other
II

; services though last date for submission of
|i
;; forms for Forest Services is 26o3ol990 thereby
I'

' depriving the candidates from filling up the
[I

forms in time and submit it to the respondent 

WOol in time which is against the principles of 

natural justice and act of respondents is not 

fair in the matter of recruitment to Forest 

Services and is also violating the fundamental 

rights enshrined under Articles 14 and 16 of the 

Constitution of Indiao

Contdo«.3
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2c Jurlsm^tion of the Tribunal

The petitioners declare that the 

subject matter of present claim petition, for 

which petitioners want redressal, is within 

the jurisdiction of this Hon'ble Tribunal o

3o Limitation

The petitioners further declare that
I

y I the application is within the limitation period

prescribed under section 21 of the Administrative 

Tribunal Act, 1986o

4o Facts of _the_case

The facts of the case are given below*-

I 4ol That the petitioners are citizen of
a

(y il India o

402 That the respondents decide the upper 

age limit and number of attempts for Central 

Services and that becomes applicable to the 

Civil Services Examinations, Indian Forest 

Services Examinations, Indian Economic Services 

Examinations without any modificationo In other 

words it can be safely said that age and attempts 

criteria remain the same for all these Central 

Serviceso

403 That for Civil Services Examinations 

upper age was raised from 26 to 28 from 1979 

Civil Services Examinations and that was follov/ed

Oontd. .,4
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V.

; o4.
III'I'
; in Forest Services Examinations from 1979
I-

onwards oI'
II
I't<I'

404 That prior to 1984 there were no
i<

restriction of attempts for the Forest Services 

but from 1984 the attempts were restricted to 

three only for a general candidateo
n
I'
III'[I

405 That in December, 1984 it was announced
I'
I-

ty respondents that the upper age limit for 1985
II

Civil Services Examinations would be 2S insteadii

of 28 years and same notification was repeated
!■

for Forest Services Examinations, That after the
iiii

above announcement students requested the
n

respondents to reconsider its decisiono
II

Respondents reconsidered their notification
IIii

and upper age was restored to 28 years for
II

Civil Services Examinationse Notification of 

December, 1984 and modified notification is 

Annexiire~l being annexed as AHKEXURE NQ^l to this petition.

In the same spirit respondents restored the 

upper age of 28 years for Forest Services 

Examinations,

4o6 That in December, 1985 respondents

again repeated the same story and students 

requested them to reconsider their notification 

and respondents restored the upper age to 28 

years 5 pce3 for Civil Services and Forest 

Services Examinations but at the same time 

appended a note in the notification that upper 

age limit would be 26 years from 1986 Indian

^  . Forest Services Examinations and thereafter,

Contdc
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Aimezure No. 2 Notification is being annexed as ANMEXUHE N0»2 

with this applicationo

4o7 That from 1986 Civil Services Examina-

-tions age was reduced to 26 years and that was 

followed for Forest Services also® This upper 

age limit was followed for 1987, 1988, 1989 

Forest Services and Civil Services Examinations»

Y

J

V
Annexure No»3

4o8 That on 30 December, 1989, respondents

declared upper age limit to 26 years and number 

of attempts to three for 1990 Civil Services 

Examinationsj* students requested them to 

reconsider their announcement and respondents 

raised the upper age limit to 31 years and 

number of attempts from 3 to 4 for 1990 Civil 

Services Examinations 6 Government notification 

dated 3-9, March, 1990 is being annexed as 

ANNMCUjkE _NQ n3 to this application but the 

respondents have not issued the modified 

notification for Forest Services Examinations, 

1990 like the previous years* practice and 

tradition which is against the principles of 

natural justice and fair play in the matter of 

recruitmentj, And thus the petitioners being 

wrongfully deprived of from the opportunity of 

submitting their forms for Forest Services 

Examinations, 1990o

4o9 That the last date for submission of

forms for Forest Services Examinations, 1990 is 

26th March, 1990 and till date no notification

n/ Contd,
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has been issued so far which is %o be issued 

by the respondentso

y

j

4ol0 That on earlier occasidn when upper 

age and number of attempts were settled before 

the publication of notification of Forest 

Services Examinations and respondents had added 

a clause or note like Annexure Ndo2 and if  

notification was published prior to settlement 

of above controversy a separate notification was 

issuedo

That this year notification for Forest 

Services Examinations, 1990 was issued on 

27th January, 1990 while the age and attempts 

controversy was settled C3  after this notifica­

tion and respondents notified it on 3-9 March, 

1990 Enployment News (Annexure-3) o Therefore, 

a modified note could not be appended with 

Forest Services Examinations, 1990 notificatione

4ollo That it is the legal mandatory duty 

of the respondents to make clarification and 

issue the notification for Forest Services and 

other Central Services Examinations after raising 

upper age to 31 years and number of attea^jts for 

Civil Services Examinations, 1990 like the previous 

years practice and tradition and give proper 

opportunity to the candidates of Forest Services 

Examinations, 1990 to submit theiir forms within 

timeo

4 e l 2 That respondents have been contacted

Contdo. o o7



V

y

r

j

>-

by the petitioners and requested to issue the 

modified notification whereupon they were told 

that the notification would be issued shortly 

but so far they have not issued the notification» 

If  the notification is issued after the last 

date ioeo 28th March, 1990 for submission of 

forms for Forest Services theD 1 egal̂ e îg:̂ ' 

will be fulfilled but the petitioners would 

be deprived of ffom their due legal chance to 

appear in the Forest Services Examinations, 19S0 

for not submitting their forms within timej 

thereby fundamental rights of the petitioners, 

principles of natural Justice are being violated by 

the respondents and this act of respondents is 

also not fair but arbitrary and hence the 

respondents be directed to issue notification 

as soon as possibleo

5o Grounds

(A) Because the respondents have whenever

made any change in the upper age, a number of 

attempts in the past for Civil Services 

Examinations made applicable to Forest Services 

Examinations alsoo A practice usage which is 

observed over long time or on number of occasions 

or on all occasions to acquires the status of 

law hence respondents are under legal duty to 

make the upper age limit and number of attempts 

applicable for the Forest Services Examinations, 

1990, like the Civil Services Examinations, 1990.

tB) Because the respondents have in past

ContdeooS
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II

, 8 <

I on all occasions when a change was intaoduced

I' regarding age or/and attempts for Civil Services
i i

Examimtions made it applicable to all Central
II

i i  Services including Forest Services and for it

' they have issued notifi-cation or note in the
l l
: Employment Hews or in Gazette separately»

I .

V  (C) Because this time respondents have
!l
I raised the upper age limit to 31 years and number

Y  ll of attempts to 4 for Civil Services Examinations,

" 1990 but so far has not issued the notification
II

1, regarding applicability of this age and attempts

i criteria for Central Services including Forest
l l

Services *which is against the laWo This act of
Ij

ii the respondents is arbitrary j violating the

' principles of natural justice and provisions of
ll
i ,  the Constitution of India,

(D) Because practice of publication of

modified notification has acquired the status of 

law by previous practice of respondents and by not 

making the publication of modified notific^-tion 

respondents have violated the law and legal duty 

imposed upon them*

CB) Because this act of respondents is

depriving the candidates to submit their forms 

in time to respondent Noolo

(F) Because the act of respondei^ts have

violated the fundamentsl rights of the petitioners,

'V 1 ” Contdo, o9
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\ 1

(G) Because the act of the respondents is

not fair but is arbitrary in the matter of 

opportunity of emplojrmento

?

J

6 0  Details of remedies exhausted

The petitioners have no remedy available 

to them apart from approaching this Hon'ble 

Tribunal under the Administrative Tribunal Act, 

1986,

7o The petitioners further declare that

they have not previously filed any application, 

writ petition or suit regarding the matter in 

respect of which this application has been made 

before any court or any other authority or 

any other Bench of Tribunal nor any such applica­

tion, writ petition or suit is pending before ar^ 

of them.

8<

In view of the facts mentioned above, 

the petitioners pray for the following reliefs*

(a) an order or direction of a suitable

mture commanding the respondents to permit the 

petitioners to appear in Indian Forest Services 

Examinations, 1990 pending disposal of this 

application and consider their candidature and 

declare their results with other candidateso

(b) an order or direction of suitable natiire

commanding the respondents to make the publication

ContdooolO
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.lOc

of modified notification as soon as possibleo

(c) any other order or direction as the

petitioners may be found entitled to in lat?.

Y

A

9o Interim relief i,

v'

The petitioners pray for the following 

interim relief*-

This Hon'ble Tribunal may kindly be 

pleased to command the respondents N od  to 

accept the application of the petitioners for 

the Indian Forest Services Examinations, 1990 

during the pendency of present claim petition.

lOo Since the petitioners are moving this

application through their counsel and one of the 

petitioners has signed also, this para is not 

applicableo

(f

llo Particulars of Postal Order filed 

Postal Order NOo ^

Date

Issuing Post Office*

12e List of Enclosures

(Annexure NoSo 1 to 3 as enclosed in 

Compilation Nooil)o

VERIFICATION 

I , Rajeev Mishra, aged about 30 years, 

son of Shri RoK.Mishra, resident of Kidwainagar, 

Kai5 )ur, do hereby verify that the contents of all

Contdoooll



,11,

X

the paragraphs are true to my personal knowledge 

and that I have not suppressed any material facts o

Y

DATED* ®

PLACES LUCKNOW!

(BAJEE7 MISHEIA) 
PETmONER

THROUGH

(SoNoSRmSTATA) 
COUNSEL FOR THE PETITIONERS
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(v:ij up to a m a x m m m  of c i -h t  years if a c and i ­
date belongs lo a Scheduled C a s l e ' o r  a- 
Sclieduied Tr ibe  and is also a bona  lide re­
patr iate ot Indian origin and has migrated

Kci;\a. I ii;:'i!,[;, -,,,1:i aiii .'v\i i \ j -

thc
n; . -
ui:f;
area

tl;e
dis-

;v!i,■).;„■ (.;• Tat i / .ania ( !'cr:a - ,, , •. •.,. -■ ■
and Xa n / ib a r j  o r  1.  a rexKrhile  o M - J - p
o n u m  Jrom Zambia ,  Malawi,  Za ire  a - d  
bih' .opia;

tip to a ma\: ; i ; im;  of  three years :!' a c-:;- 
diate is a bona iide repatr iate of  Inc'i m 
' ’i\^in from lUirma aiid has mim'ated to 
India on or  after  1st June ,  1963;

(i-' )̂ U[) (o a maximiifn of  eight  3 cars if a 
canduia tc  belongs to a Sciicduled Caste 
(M- a Scheduled Tr ib e  ant! is also a bona 
ude  repatr iate of  Indian origin f rom 
Jiurina and has migrated  lo India on or  
a n e r  :st June,  1963;

f-x) lip to a m a x im u m  of three years in 
c a v  of  Defence  Services I V r o e r ,  1 
‘luied in operaiior.s durin:.' V  

any  foreign countr>'  or  in a disturbed 
and released as a co:'>sec[uci;ce thereof;

(xi) up (0 a m a x im u m  of eiglit years in
case of  Defence  Service.^ Personnel ,  uis- 
abled m operat ions dur ing  'hostih’ties with 
any foreign coi.i'.try or  in disturbed area,  
and released as a consequence  thereof  who 
be long to the Scheduled Castes or  the 
Scheduled Tribes;

(xii) up to a m a x im u m  of three years if a eand: .  
c<ate IS a bona  fide repat riate of  Indian ori­
gin ( Indian passpor t  holder from Vie tnam)  
as also a candidate  hoMins  cmer'^ency 
^ ' r t i f icate issued to iiim by Ihe I n d ^ ; ,  
Einbassy Vie tnam and  who a ;r ived in

(Mii) up to a m a x im u m  of eight yeans if a cardi -  
da te  belongs to a Scheduled Caste or  a 
-Sehcduied Tribe and is also a boiia ;;Je 

repa tr iate of  Ind ian  origin ( Indian passp.-rt 
holder) as also a candida te  ho ld ing  e m e r ­
gency cerlificate i.ssucd to h im by the In ­
dian Embassy  in Vie tn am  and  who arrived 

Jul  j 975^ ' ^”  ̂ Vie tnam not earl ier  than

(xtv) up to a m a x im u m  of  five years in case of 
ex-servicemcn and  Commi.ssioned OPi '  e;s 
inc luding ECOs^SSCOs who have  render ­
ed at least five years .Mi l i ta ry  Service as 
on 1st Augus t ,  1984  and  have 
released on comple t ion  of  a.$signment 
(mcluding  tiiose whose  assisriment is 
due  to be comple ted  v/ithin vix mont!;s 
from 1st August ,  1984  o!her\vise t!;a'> 
by way of dismissal o r  discharge on 
account  of  misconduct  ' or
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MlNlkrRY OF HOME AFFAIRS

(Daarttnail d  Personnel and Administrative) 
Retoms)

■; NOTIFICATION
New jDelhl, the 8lh Deccuibci, 1984

\  ; RULES
No. 130l8l3lll4-AIS(I).—The Rules for a com­

petitive examination—Civil Services Examination—  
lo b e  held by the Union Public Service Commission 
in 1985 for the purpose of filling vacancies m the 

'foSlowins'Serviceslpq^ are, with the concurrence of 
^  concerned and the Comptroller Md
Auditor Garetal of India m respect of the Indian 

^Aildit and Aoccfunts Service, published for general 
iiifomuUion" :-r

(i) "^e Indian Administrative Service.
(ii) THbe Indi^  Foreign Service.
(ui) 'fib  Indian Police Servicc.
(iv) The Indian P&T Accounts and Finance

.^ivice. Group ‘A’
(v) “ih e  Indian Audit and Accounts Service, 

iO m sp  ‘A’
(vi) fTlie Customs and Central Excise Ser-

vice Group ‘A’
■ (vii)i The Indian Defence Accounts Servicc,

I G ^  ‘A’.
(viii) The Indian Income-Tax Service, Group ‘A’ 
fix) The' Indian Ordnance Factories ServiM

Group‘A’ (Asstt. Manager-Non Techmcal).

(x) The Indan Postal Service, Group ‘A’
(xi) th e  Indian Civil Accounts Servicc, Group

I ‘A’ . ' . _
(xii) Indian Railway Traffic Service Group ‘A’.
(Xiii) Indian Railway Accounts Service Group

‘A’
(xiv.) Indian Railway Personnel Service Group ‘A’.
(3W) 'Posts of Assistant Security. Officers, Group 

I, ‘A* in Railway Protection Force.
( ^ )  The MiUtaiy Lands and Cantonments Service 

Group ‘A’
(r w ) Central Information Service. Group ‘A’ 

I . (Grade II)

ni)
Tlie Central Secretariat Service, Group ‘B’ 
(Section Officers’ Grade).

(xil) The Railway Board Secretariat Service, 
Group ‘B’ (Section Officers’ Grade).

Foreign Service, Group ‘B’

(xViii)
II
;(xix)

;; (K )
ii
' (xxi)II[1
,I(xxii)

1 IIII

«5l5n> I'

Group

The In----- - ^
(Section Officers’ Grade).

ine /\rmcu ---- - --
vice. Group ‘B’ (Assistant Qviban Staff
Officer’s Grade).

i '

A ,

(xxiv) 1 he Delhi and Andaman aiid NiopbM 1»- '
lands Civil Service, Group B’ i ■

(xxv) Ibe Pondicherry Civil Service, Group ‘B‘ j
(ixvij ihe Goa, Daman and Diu Civil Service, 

Groiip 'B'
(juvlO tho UolUi aud Auiiaujttu wld JSiCObut |C« 

lancfe Pplice Service, Group ’B’.
(xxviii) The Pondicherry Police Service, Group ‘B̂ ;̂

(xxix) The Goa, Daman and Diu Policc Servjce,'
Group ‘B’ . .

(xxx) oPosts of Assistant Commandant Group,®’
in the Central Industrial Security Force. .

1. The examination will^be conducted by the Umon .
Public Service Commission ia the manner prescribed 
ia Appendix !  to these Rules. ____ j  <•

The dates on which and the places at which flie 
Preliminary and Main Examination will be held Shall 
be fixed by the Commission. i

2. A Candidate admiiied U) the Main ExaminatidO 
may compctc iu rcfipcct o( itiiy one or more ui tho 
Scrvicc8|Postii mentioned above. He should c ieo^  
indicate in his i.pplication the Services! Posts for whicb 
he vmhes to be ^nsidered'in the order of preference.

A candidate competing for the lASjlPS shall be r^  
quired to indicate in hislher application for the M m  
Hxamination hislh« order of preference for the 
statepoin cadres to which hejshe would, like to W- 
considered for appointment ia case helshe is selected 
for lASlIPS,

No request for alteration in the preferences i n ^  
cated by a condidate in respect of services for ^ c h  
helshe is competing or in respect of StatejJoint Cadrw 
for which helshe would hkc to be considered for al­
lotment, would be, considered unless the request fOT 
for such aluration is received in the office o£ me 
Union Public Service Commission within 10 da^ TOm 
the date of publication of the . final result of the 
Services Examination in the Employment News (17 
days in the case of candidates residing in A s ^ ,  
Meehalaya, Arunachal Pradesh, Mizoran^ M a n r ^  
Nagaland, Tripura, SiUdm, Ladal* DiA^ion o£ J & 
K State, Lahaul and Spiti Distnct and P a ^  Su^  
Division of Chamba District of I f ^ ^ h ^ ^ r a ^  
Andaman and Nicobar Islands or Lakshadweep md 
for candidates residing
either from the Commission or from the G w e ^ ^  
of India would be sent to the candidates askmg thOT 
to indicate their revised preferra^, “ y* 
various Services or StatelJomt Cadres after they have 
submitted their applications.

3. The Humber of vacancies to be filled on th e t^  
suit of the examination wiU be specified m the Notice^

vjssued by the Commission.
Reservation wiU be made for candidates belon^g  

to the Scheduled Castes and Scheduled 
pcct of vacancies as may be fixed by the Government

4. Every candidate appearing at the examination,* 
who is otherwise eli^blc, shall lie permitted W- 
tempts at the examination, irrespecuve of the n ^ ^ r  
of attempts he has already availed of at the l.A.S. etcJ

1 -
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(iii)

/ ( iv )

Examination held in pjevious years. The rcfitriction 
shall be cffcctlvc from the Civil Services Examination 
hel4im 1979. Any attempts made, at the Civil Services 
(Pi^m inary) Examinations held in 1979 and on­
wards will count, as attempts for this purpose :

Provided that this restriction on tiie number of at­
tempts will not apply in the case of Scheduled Castes 
and Scheduled Tribes candidates who are otherwise 
cliLrible.

NOTE :
1. An attempt a( a Preliminary' Examination 

shall be deemed to be an attempt at the 
Examination.

2. If a candidate actually appears in any one 
paper in the Preliminary Examination he 
shall be deemed to have made an attempt 
at the;' examination.

3. Notwithstanding the disciualificationlcancel- 
la t io n ^  of candidature, the fact of appearance 
of the, candidate at the examinaUon will 
count!as an attempt.

5. (1 ) For the Indian Administrative Service and 
^ I n d ia n  Police Scr.'ice a candidate must be a citizen 
^ I n d ia . ■

(2) For other Services, a candidute must be cither

(a) a citizcn of India, or

(b) a subject of Nepal, or

(c) a subject of Bhutan, or t/(v i)
(d) a Tibetan refugee who came over to l^dia,

before the 1st January, 1962 with the inten­
tion of permanently settUng in India, or

(e) a person of Indian origin who has migrated 
from Pakistan, Burma, Sri Lanka, East 
African countries of Kenya, Uganda, the 
United Republic of Tanzania, Zambia,
Malawi, Zaiyc and Ethiopia and Vietijam 
with tlie intention of permanently settlmg 
in India.

Provided that a candidate belonging to categories
(b) ( 0 ,  (d) land (e) shall be a person in whose
favour a certificate of eligbility has been issued by
the Government of India.

Provided further that candidates belonging to cate­
gories'(b), (c)1 and (d) above v/ill not be eligible for 
appomtment to the Indian Foreign Service.

A candidate in whose case a certificate of eUgibi- 
litv is necessary may be admitted to the examination 
but the offer of appointment may be given only after 
the necessary eligibility certificate has been issued to 
him by the Government of India.

^ 6 ( a )  A candidate must have attained tlic ape of 21 j/(x)
Tears and muM not have attained the age of 26 yeai' 
on the 1st Aujnist, 19R5 i e, he must have been born 
not earlier than 2nd August, 1959 and not later than 
IM Aogust. 1964,

(b) The upper age limit prescribed above will 
relaxable

(i) upto -a ma.'umuni of five years if a candi­
date belongs to a Scheduled Caste or a 
Scheduled Tribe.

^ii) upto a maximum of thxee years, if a candi­
date is a bona lide displaced person from 
erstwhile East Pakistan (Now Bangla Desh) 
and had migrated to India during period 
between 1st January, 1964 and 25tb March 
1971 :

(vii)

/(v iii)

(ix)

upto a maximum of eight_y£ars if a candi­
date belongs to a ^heduled Caste or a 
Scheduled Tribe and is also a bona fide dis­
placed person from erstwliile East Pakistan 
(Now Bangla Desh) and had migrated to 
India on or during tlie period between 1st 
January, 1964 and 25th March, 1971 :
up to a maximum of tiiree_years if a candi­
date is a bona fide r^patm teor a prospec­
tive repatriate of Indian o r i ^  from Sri 
Lanka and has migrated to : India on or 
after 1st November, 1964 or is to migrate 
to India, under the Indo-Ceylqn Agreement 
of October, 1964 :

upto a maximum of eight years if a candidate 
belongs to a Scheduled Caste or A Schedul­
ed Tribe and is also a bona fide repatriate 
of Indian Origin from Sri Lanka and has 
migrated to India on or after 1st November, 
1964 or is to migrate to India under the 
Indo-Ceylon Agreement of October. 1964;

upto a maximum of Jhre£_years if a candi­
date is of Indian origin and has migrated 
from Kenya, Uganda and the United Re­
public of Tanzania (formerly Tanganyika 
and Zanzibar) or who is a repa^ate of 
Indian origin from Zambia, Malawi, Zaire 
and Ethiopia;
upto a maximum of eight years if a candidate 
belongs to a Scheduled Caste, or a Schedul­
ed Tribe and is also a bona fide reptatriate 
of Indian Origin and has migrated from 
Kenya, Uganda and the United Repubhc of 
Tanzania (formerly Tanganyika and Z ^ n -  
bar) or is a repatriate of Indian ongin from 
Zambaia, Malawi, Zaire and Ethiopia:
upto a maximum o£_thl£C-)!fiars if a candi­
date is a bonii fide repatriate of Indian origin 
from Burma and has migrated to India on 
or after 1st June 1963; I

up to a maximum of eight years if a candi­
date belongs to a Scheduled Caste or a 
Scheduled Tribe and is also a bona nde re­
patriate of Indian origin from Burma and 
has migrated to India on or after 1st June. 
1963 :

upto a maximum of three years in the case 
of Dcfcnor Ser\ices Personnel, disabled in 
operations durinu hostilitier, with any foreign 
country or in a disturbed area and released 
as a consequence thereof :
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13. (Philosophy) *'

Identify the atheistic group of piiilosophical systems in the 
following

(a) Buddhism, Nyaya, Carvaka,
Mimam:ia

Oj> Nyaya, Vaisesika, Jainism and Buddhism, Caivalca 
(c) Advaita, Ved^ta, Samkhya, Carvaka Yoga 

*(d) Buddhism, Samkhya, Mimamsa 
Carvaka. 1'

14. (Political Science)

‘Functional representation’ means

*(a ) elec.tion of representatives to the legislature on the 
basis of vbcation

(b) pleading the cause of a group or a professional 
association

(c) election of representatives in vocational organisation
(d) indirect representation through Trade Unions

15. (Psychology)

Obtaining a goal leads to

(a) increase in the need related to the goal 

*(b>  reduction''of the drive state
ic) instrumental learning 

(d) discrimination leamins

16. (Sociology)

Panchayati Raj institutions in India have brought about one 
of the following ;

* (a )  formal representation of women and weaker sections 
in village jigovemment

(b) untouchability has decreased

(c) land-ownersiiip has spread to deprived classes

(d) education lhas spread to the masses

N o t e  :— Candidate should note that the above sample items 

(questions) have been given merely to serve as 

examples, and are not necessarily in keeping with 

the syllabus ior this examination.

M IN I S T R Y  O F  E N V I R O N M E N T  A N D  F O R E S T S  

( D E P A R T M E N T  O F  F O R E S T S  A N D  W I L D  L IF E ) 

R U L E S

N ew  Delhi, the 2nd February, 1985

No. 17011|l|84-IFS(II).-r-The rules for a competitive 
examination to be held by the Union Public Service Commis­
sion in 1985 for the purpose of filling vacancies in the Indian 

Forest Service are published for general information.

1. The number of vacancies to be filled on the result of 

the examination will be specified in the Notice issued by the 

Commission. Reservation will be made for candidates be­
longing to the Scheduled Castes and the Scheduled Tribes in 

respect of vacancies as may be fixed by the Government.

2. Every candidate appearing at the Examination, who is
otherwise eligible, shall be permitted three attempts at the 

examination. The restriction is effective from the examina­

tion held in 1984. ' -

Provided that this restriction on the number of attempts 
will not apply in the case of Scheduled Castes and Scheduled 

Tribes candidates who are otherwise eligible.

1.— A  candidate shall be deemed to have made an 
attempt at the examination if he actually ap­

pears in any one or more subjects.

N-Tre 2.— Notwitlistanding the (Jisqualification/cancellation 
of candidature the fact of appearance of the 

candidate at the examination will count as an 

attempt.

3. The examination will be conducted by the Union Public 
Service Commission in the manner prescribed in Appendix I 
to t h ^  rules.

The dates on which and the places at which the examinatioo 
wul be held shall be fixed by the Commissiou.

4. A  candidate must be either__

(a) a citizen of India, or

(b ) a subject of Nepal, or

fc) a subject of Bhutan, or

(d) A  Tibetan refugee who came over to India before 
the 1st January, 1962, with the intention of per­
manently settling in India, or

(e) a person of Indian origin who has migrated from 
Pakistan, Burma, Sri Lanka, East African countries 

of Kenya. Uganda, the United Republic of Tanzania 
(formerly Tanganyika and Zanzibar), Zambia, 
Malawi, Zaire and Eithiopia and Vietnam with the 
intention of permanently settling in India.

Privided that a candidate, belonging to categories (b )

(c), (d ) and (e) above shall be a person in whose 

favour a certificate of eligibility has been issued by 
the Government of India.

A  candidate in whose case a certificate of eligibility ia 

necessary may be admitted to the examination but the offer 
of appointment may be given only after the necessary eligibi­

lity certificate has been issued to him by the Government of 
India.

5. (a) A  candidate must have attained the age of 21 years 

and must not have attained the age of 28 years on 1st July, 

1985 I.e. he must have been bom  not earlier than 2nd July. 
1957 and not later than 1st July, 1964.

N o t e .— C A N D l l M T E S  S H O U L D  N O T E  T H A T  T H E  UP- 
PER  A G E  L iM IT  H A S  B E E N  R E V IS E D  
F R O M  28 T O  26 Y E A R S  W I T H  E F F F C T  F R O M  

T H E  I N D IA N  F O R E S T  S E R V IC E  E X A M I N A ­
T IO N  T O  BE  M t L D  IN  1986 A N D  THERE-  
A F T E R . - ----------

(b) The upper age limit prescribed above will be relax- 
able—

(i) up to a maximum of five years if a candidate 

belongs to a Scheduled Caste or a Scheduled Tribe:

( 1 1 ) up to a maximum of three years if a candidate is a 

hona fide  displaced person from erstwhile East Pakis­
tan (now Bangladesh) and had migrated to India 
during the period between 1st January, 1964 and 
25th March, 1971;

(iii) up to a m;ixinuim of eight years if a candidate 
belongs to a Scheduled Caste or a Scheduled Tribe 
and is also hona fulc di‘;placed person from erst­
while East Pakistan (now HangladesD) and had 

mii>ratcd to India dirinu the n>iiod between l:,t 
January, 1964 and 25th Marcli. 1971;

(iv) up to a ma\in\um of three : curs it a c'.n-J-'date is a 
bona fide repatriate or a prospective repatriate of 
Indian origin from Sri. I nnka and has migrated to 
India on or after-^st November. 1964 or i? to mig­

rate to India under the !ndo-Ceylon .Agreement of 
October 1964;

(v) up to a maximum ot eight years n tiin.li. ■ be­

longs to a Scheduled Caste or a Scheduled Tribe 
and is also bona fide repatriate nr n prospective 
repatriate of Indian origin from S i ! anka and has 
migrated to India on or after 1st November, 1964, 

or is to migrate to India under the Indo-Ceyion 
Agreement of October, 1984;

(v!) up lo ;i maximum of three >c:irs if :i candidate is a 
hona lide repatriate of Indian origin from Burma 

and has migrated to India on or after 1st June, 

1963;

r
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12. (Indian History;

Which of the following is N O T  true of Brahmanism ?

(a) BraJimanism always claimed a very large following 

even in the heyday of Buddhism

(b) Brahmanism wa.  ̂ a highly formalised and preten­

tious religion

*(c ) With the rise of Brahmanism, the Vedic sacrificial 

fire'was relegated to the background

(d) Sacraments were prescribed to mark the various 

stages in the growth of an individual.

13. (Philosophy)

Identify the atheistic group of philosphical systems in the 
iollowing; !'

(a) Buddhism, Nyaya, Carvaka, Mimamsa.

(b) Nyaya, Vaisesika, Jainism and Buddhism, Carvaka 

^(c) Aivaita, Vcnlania, S.imkhya, Carvaka, Yoga

*(d) BuiJhism, Samkhya, Mimamsa, Carvaka.

14. (Political Science)

‘Functional representaiion’ means

ii
• (a )  election of representatives to the lepslature on the 

basis of vocation

ii
(b) pleading in the cause of a group or a profes­

sional association

(c) election of representatives in vocational organisa­

tion

(d) indirect representation through Trade Unions.

15 (Psychology)

Obtaining a goal leads to

(a) increase in the need related to the gOiJ 

* (b )  reduction of the drive state

(c) instrumental learning

(d) discrimination learning.

16. (Sociology)

Panchayati ,,Raj institutions in India have brought about 
one of the following :

• ( a )  formal representation of women and weaker sec­

tions! in village government

(b ) untouchability has decreased

(c) land-bwnership has spread to deprived classes

(d) education has spread to the masses.

i 1

M IN IS T R Y  O F  E N V I R O N M E N T  A N D  F O R E S T S

• D E P A R T M E N T  O F  E N V I R O N M E N T ,  F O R E ST S  

A N D  W I L D  L IF E )

R U L E S

N ew  Delhi, the 27th January 1990

No. 17011-1/89 IFS-II.— The rules for a competitive exa- 

minaUon to be held by the Union Public Service Commis­

sion in 1990 for the purpose of filling vacancies in the Indian 

Forest Service are published for general information.

1. The number of vacancies to be filled on the result of 

the examination will be specified in the Notice issued by the 

Commission. Reservation will be made for candidates be­

longing to the Scheduled Castes and the Scheduled Tribes in 

respect of vacancies as may be fixed by'the Government.

2. Every candidate appearing at the Examination, who i« 

otherwise, eligible, shall be permitted three attempts at the 

examination. The restiction is effective from the examina­

tion held in 1984.

Provided that this restriction on the number of attempts 

will not apply in the case of Scheduled Caste and Scheduled 

Tribe candidates who are otherwise eligible.

N O T E  1.— A  candidate shall be deemed to have made an 

attempt at the examination if he actually appears 

in any one or more subjects.

N O T E  2.— Notwithstanding the disqualification/cancellation 

of candidature the fact of appearance of the can­

didate at the examinatioo will count as an 

attempt.

3. The examination will be conducted by the Union Public 

Service Commission in the manner prescribed in Appendix ] 

to these rules.

The dates on which and the places at which the examina 

tion will be held shall be fixed by the Commission.

4. A  candidate must bo either—

(a) a citizen of India, or

(b) a subject of Nepal, or

(c) a subject of Bhutan,

(d) a Tibetan refugee who came over to India before

the 1st January, 1962, with the intention of per­

manently settling in India, or

(e) a person of Indian origin who has migrated from 

Pakistan, Burma, Sri Lanka, East African countrie,s 

of Kenya, Uganda, the United Republic of Tanzania 

(formerly Tanganyika and Zanzibar), Zambia, 

Malawi, Zaire and Ethopia and Vietnam with the 

intention of permanently settling in India.

(MOTE :— Candidate should note that the above sample items 

(qiiestions) have been given merely to serve as 

examples and are not necessarily in keeping with 

the syllabus for this examination.

Provided that a candidate, belonging to categories (b)

(c), (d) and (e) above shall be a person in whose 

favour a certificate of eligibility has been issued by 

the Government of India.
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